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Mr M.B Sarma for the contempt

,no.petitioner. Mr S.All, Sr.C.G.8.C for the

alleged contemnera.t .

A ~*v-8how cause hag been auhmitted for
. o}leged contemnere 1 and 2 and copy
the!eof has been aerved on Mr Sarma todayJ

List for order on 30.8.96.
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Tribunal oh 10.10.96 for perusal.
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SLEN Mr\M.B.Sarma ‘for Ythe contempt

petitioner.y. \s.Ali Sr.c.c.s.c _appears
for the alleged contemner No.l and 2 who
havg duly exeguted thalatnama in his |
kehzt £ favour. Heard rival contentions. . -

« IME B.ALLY 18 directed to, produce the |
File: No.E-13/IPT/96-97 of the office of
the Sr.s.D.E.Telegrapha Imphal-before this

./k-

<.List on-. 10.10.96 for further orders-
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4 submits that the respondentg could not have relied

A
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.
C.P.N0.22/96  (0.A.No.113/96) . Q-
10.10.96 Learned counsel Mr M.B. Sarma for the i}

contempt petitioner. Mr S. Ali, learned Sr. C.G.S.C.
for the alleged contemners. Mr Ali submits file - -
No.E.13/1/IPT/92-93 containing 32 pages with 2
A Note Sheets of-,_(:;f pages in support of his contention |
that Armexure-_zf\/B of the contempt petition wasv
issued on 3.7.96. _ o

Mr M.B. Sarma objects to the statément i
made by the alleged contemner in para 10 of the
show cagse of the alleged contemner No.! regarding '-
_the statément - that the abpl’ication dated 15.7.
submitted by the applicant was without his signature

. and the said application has not yet been brought
L to the notice of the respondent;i. Mr M.B. Sarmé '

on the photocopy of Annexure-4 of the contempt !
petition which had been submitted by the alleged

contemner No.l as Annexure-2 to his show cause.

ing 34 pages with 2 Note Sheets

support of the stateme W alleged'.‘ L
Nof to show that the apphc‘ati(ﬁ\:. "1‘
had not been brought to the noticé’ %x
contemnerz as on 24.8.1996 the date - of° w

of the show cause reply.

# Both the files have been produced for
th& perusal of this Tribunal and they axjé retained
for perusal and will be returned after disposal of
the contempt petition. They should be kept under

the personal custody of the Court Officer till they
‘are returned.

List for further orders on 28.11.96.

Copy of the order may be furnished
to the counsel for the parties.
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: To be listed for order on 18.12.96.
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Copy of order to be sent to the counsel

.~ .ofboth ‘sides.
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C.P.N0.22/96  (0.A.No.115/97)

10.10,96

;fi,xc.' A

nkm

~Learned counsgl Mr M.D. Sarina for the

conteinpt petitioner, M S.

i, learned Sr. C.G.5.7.
All  subumnits file
pages with 2

for the anlleged contemners. Lir
No.E.13/1/1IPT/92-93 containing
Note Sheets of 4 pages In support of
that Annexurc-A/3 nf the contewpt

Issued on 3.7.96G.

his coatention

tition was

Mr M0, Sarina objects te tho statemvnt &
made by the alleged contemner ln para 10 of the i
show cause of thc alleged contewner No.! regarding :
the statement that tho application dated 15.7.96
submitted by the applicant was without his signature Z
and the sald application has not yot beon brought j
to the notice of the respondents. X NM.D. Sarna
submits that the respondents could not have relied
on the photocopy of Annexurc-4 of the contcaipt |
petition which had been submitted by the alleged <
contemner- No.! as Annexure-2 to his show cause. ‘
This according to . ir M.M, Sarma Is only to mislead
this Tribunal, Mr All submits flle No.NE-225 contain-
Ing 34 pages with 2 MNote Sheets of 4 pages In
support of the statcinent of the aHe,ed contewiner  /
No.2 to show thot the ponlication dated 15.7.15)?.17«"";'
had not becnm brousht to the notice of the alleged
contemners as on 24.0,1930 the date of verificatign
of the show causc reply. p

B Y

Both the flles have been pm?hxce«! for

oy

the perusal of this Tribunal .and they are retained -
for perusal and will be rveturned after disposal of

the contempt petition. They should be kept under

tho personal custody of the Court Officer till they

aro returned.

List for further orders on 28.11.90.

== Copy of the order sy be (furnished
to the counsel for tte parties. !
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T None present. |
To be listed for order on 18.12, 96

\\
ﬂOPY of order.to be sent to the couns>]\~
‘of both sides. \;
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o 4 . Member ‘ ~—
(\ N ) . "l‘ - ! i g "‘
;) fo&r Lo v— ™™ 0 18,12,96 Learned Sr.* C.G.S.C. Mr° S. Ali anmd

learned Addl. C. G S.C. are present.
N Seen the petltlon dated 16:12.1996 from

Mr M.B. Sharma, counsel for the petitioner.- In |

view -of his -persohal dlfflculty, the C. P is
adjourned for orders on-17.1.1997. - \
o '/7““ é,%

Member

M)}V ; :

» ’ .
17.1.97 Mr" s. Ali, Sr. C.G.S.C. for the alleged

Contemners(Respondents in 0.A.).

None for the Contempt Pet it ioner
(Applicant in 0.A.). N
Mdjourned for order on 14.2.1997. Inform

_the applicant in his address = Shri.
" M.Samarendra Singh; Junior Telecom Officer,
.Loktak, . ~‘Manipur,  Department of
: 5 Telecommucation. o \
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. - Member \
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=< 14,2,97 - ~The petitioner is from Manipur.

Let it be listed alongwith other cases.
w Date wilsmbe notified later

Vice~-Chairman
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P O I : ke

—

AN

Member

Jho— & A
@’%"‘b/@_‘ $ebr oo,

Pt by
7

fon.,

None for the petitioner. Mr A, Deb

Roy, learned Sr. C.G.S.C. is present.

disposed of by' a Division Bench ohly. Let the
case be listed on 2.8.00. '
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Present : Hon'ble Mr. Justice D.N. '

3 Chowdhury, Vice=Chairman.

List this case before appropriate
Bench for hearing on 8.1,2001( D B>>

L&—-W

Vice«Chairman

This is '

a contempt petition which can be heard and

w
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8.1.01 . |Fresent : Hon'ble Mr. Justice D.N. Chbwdhury,

Vice~Chairman. ‘
Hon'ble Sri K.K.Sharma, Member(A).

This proceeding for vcontempt of court
alleged dated
2.7.199 is pending before this TRibunal! since
199%. _the applicant. The
respondents have filed. its rébly.’It*issstated

for

violation of the order

None appears —for.

that the concerned officer received the order of

this Tribunal dated 2.7.96 on 23.7.96 and as per

- \direction of the Tribunal representation stood

disposed of. From the paper book it also
indicatqd that as per order dated 14.8.96 the
dated 10.6.96 was kept

abeyance. Mr-. A. Deb qu,/éppearing on behalf of

transfer - order

in

. the alleged contemner has submitted that the

representation . is also stood disposed ofs” In

these circumstances we do not find any merit to

Ccontinue with the proceeding. Accordingly the
Contempt proceeding is closed.

\LLLSLVM e

| Member(A) Vice-Chairman
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: 'TRAT. ADMINI STRATIVE TRIBUNAI;
GUWAHATT BENCH : GUWAHATIL

GUWAHATI CIVIT GRIGINAT \JfO
(CONTEMPT) NO.9 2 of 1996 Im ed 13,

shri M, Samarendra Singh ees RPetitioner

Vrs, :

shri Ksh. Gopal Singh " ve« ZRespondent
and another

" I_N D E X
Description of documents Rage No.//
relied upen e
.Petition for Contempt 1-5
Affidavit . _ 6 - -
Annexure A/l (Order dt | 7 - 8

2.7.96 of the CAT Guwahati
Bench passed in 0.4, 113/96)

Annexure A/2 (Continuing , 9 - RL

representation dt. 5-7-96)

Ronexure A/3 (Releage Order = 12 = =
of "the Respondent No, 1

avlleged to be have been

issued on 3-7-96)

Annexure A/3(1) Registered 13 = -
enveloped of Annexure A/3

Annexure A/4 (Representation 14 - 15
dt. 15-7-1996)

e Signatufe of the Petitioner




IN THE CENTRAL ADMINI STRATIVE TRIBUNAT,,

GUWAHATI BENCH : GUWAHATT s

WAHATI CIVIY, CRIGINAT,
CONTEMPT) NO.  OF 1996 o 0., WO 1\3/%

IN THE MATTER OF -
An Application under section 12 of the
Contempt of Courts Act, 1971 for wilful
disobedience of the order and direction
of this Hon'ble Tribunal dated 2-7-96
passed in 0,4, No, 113 of 1996;
(Annexure A-1);

-

AND

IN THE MATTER OF -
Rule 4 of the Central Administrative
Tribunal (Contempt of Courts)Rules, 1986

AND

IN THE MATTER OF o

Shri'Mqiréhgﬁhém Samarendra Singh, son of
late M, Megho Singh, resident of Khangabok
Awang Teikai, Part ~I, Thouba? District,
Manipur State, at present working as Junior
Telecon Officer, Toktak, Bistunpur District,
Menipur, Telecommupication Department,

“eeoo RETITIONR

oces vaUS -
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"1, shri Kshetrimayum Gopal Singh,
son of late Ksh, Achou Singh, resident
of Kshetrileikal Singjamei Wangma, P.O,
& PoS. Singlamel, Impha'!,,o at present
working as Sénior Sub Divisional Engineer
(Sub Divisional Officer, Telegraph),
Department of ‘Telecommunications, GovE.,

of India, Imphal, Manipur Division,

\’Z/Shri AKX, Srivastava ( Ashok Kumar
/ Srivastava), now serving and posted as
@%) Telecom District Manager, Imphal, Manipur
| Diviston, P.O. & P.S. Imphal,
o+ os BESEUNDENIS

o
-~

gost respectfully Sheweth ¢

1, That under a petition filed by the named
above Petitioner against the respondents specially the

respondent No, 2, this Hon'ble Court has been pleased to

‘pass an order directing the Respondent to dispose of the

representation of the petitioner dated 14-6~1996 within
one month from the date of receipt of the order by the
respondent No, 1 in the sald 0,A. 113/96, Pending disposal
of the representation dated 14-6-1996 by the respondents

the operation of the impugned order No, EST/ITC/TFR/96-97/3F

oes dated 106~
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.. dated 10-6-1996 ( Annexure A/15 of the said application)

~2

is stayed.
| Amnexure A/1 is the copy of the said
order dated 2796 passed in 0.8. 113/96
2, That the Petitloner communicated ’che‘,.,sa_id

order in Amexure A/L to the Respondents of the said
O.A. 113/96 and the present respondent No, 2 through

- .proper chaﬁhef (thrbugh the present Regpondent No, 1)

on 5-7«1996 along with a continuatiéma of Representation
dasted 14-6-1996 and the same was Treceived by the
Respondent Noe 1 on 5-:—'7-1996 imder R.R, No, 411,

*

fnnexure A/2 is the copy of the said
continuing representation dated 5-7-1996,

3. That the respondent No., 1 acknowedged the

| recelpt of thé 'said continuation of represéntation and
‘also the order passed by thJ.s Hon*ble Tribuna?( Anneyure
| A/l) and he carefully perused the Annextire A/1 and the
petition along with t he Amnexures of the Ouds 113/96
and talked withthe Petitioner at hig office chamber/room

and had tea with him,

4, That utmost surprise to ‘the petitionéfc, he
received a }e‘cter which is regi stered upder bearing No.
5847 dated 9/7/1996 contalning the Released Order of the
Petitioner alleging to be stgned and issued on 3&7’_3-1996'. |

The Petitioner recelved the sald letter only on 15~7-1996,

Annexure A/3 is the copy.of the gaid
Released order alleging to be signed on

3=7=1996 and Annexure A/3(1) is the copp
of the envelop copy of Annexure A/3. P

5., That
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5. That onthe same day of the recelpt of the
.sald éiéase order, the petitioner made a representation
[ = . .

. to the Regpondent No, l'whiéﬁ‘wes received by his office

under R.R, No, 448 dated 16=7-1996 f£b2 immediate cancella-
tion of the Annexure A/3 on the ground that the Released

order was made gfter 5-7—1996 with a mala-fide intention

after thought, he never mentioned or stated while bhe
petitioger andﬁthe'Respondent_were talldng with tea at the

later's office, and it isp purely a contempt of the
Tribunal and 1t could not be passed. ‘when, the petitioner
was avalling leaye ete,

Annexure A/4 is the said repregentation
dated 15-7-1996 and it speaks the detalils.

6, _That whateger 1t may be the case, Anneere
A{g was with office of the Respondent No, 1 till Q=756

even assuming but not admitting that the Anneyure &{3 was
actua’?y signed on 3-7-1996 end as such the Respondent N 1
coﬁ?d ‘have stop from 1SSUing the same. More09ver the
petitioner made a representation dated 15-7-1996 to cancel
the thnexure A/3, Inspite of thege faétgs, the Respondants
are}in ademante and inspite of knowing that a Contempt .
proceeding shall be taken up 1f the directive.or the order
of thig Honfble Tribunal is vio;ated orfdisobyed, the
Respondent has/have not yet cancelled the Annexure 4/3
father~the Respondent Noj, 1,who in charge 6ffovera11 and
dokng all these acts under his dlrectives, insi sting to
hand over the chages and 1eave Manlpur Division for Nagaland
Divxsion and as sue%fit is humbly‘submitted that the

veo Respondents sge-
Lz

s

-
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e .

Respondents wilfully digsobey the direction L of order

of thls Hon'b1e Cribunal passed on 2—7—1996 1n O’S.

B . ‘__‘,....-— —— e . ———

No. 113 of gg?ﬁr The Respondent No, 1,1ssued the
;;;;;kd;;;exure A/3 under the directives of the
Respondent No, 2 and hence, the Respondents havg
comnitted Contempt of Court pgnishable under segtion

12 of the Contempt of Courts Act, 1971, .

1. Under such circumstances stated above

the Petitioner prays that the Hon'ble
Tribunal be pleased $ -
(a) to admit this petition j
(b} to direct the respondents to be present
" in person before thisg Hon'ble Qﬂkxk
Trlbunaﬁ- |
(c) to punish fhe regpondents for Cdntémpt
of Court; i
or otherwise
(d) to péss any other such order or
| directive,Which the an?b?e.Tribunal
may deem fit so that the petitionef
may, get his relief in the interestj’

of justice,

Signature of the Petitioner

| Mﬁwjz
cos RFFIDAVI/'



aged about 42 YGars, son of late Moirangthem Megho Stngh,

occupation employee of Telecommunication Deparrment,

g resident of Khangabok Awang Teikali, Part - I, P.S. |
| - Thoubal, Manipur, do hereby solemnly affirm and say as
Qf fol1ous : | -

1. That I am the petitioner in the
accompanying petition and as such I am
fully acquainted myue'!fA vith the' facts
of the cage. This is true to my knowledge.

2. That the statements in paragraph Nos, 1
to 7 except the 1egal points are true
to my knowledge and true to the recordsg
and the legal points are my humble submissing,

3e That the Ahnexure A-1 to A-4 are from my

personnel r ecords a2nd official r ecords

received in my official capacity and also

from my officiaj records, This is true to

my knowledge.

Verified that the contents of para No, 1
to 3 above are true to my knowledge and believe and
.humb'.l,e submi ssions, ~

Impha', the Signatum the deponent

‘16th July, 1996 |
- Signature of th¢ identifier
OO S Sk /A YR L X7 Mo = mvocate

- Bolemnly offirmed befi¥egaten 3 |

i the court premiges by the declarant < <
who s identified byH}AJWM%&%g /0:/"/ l((:
The dec #rant tcems to understaad thg Clﬁem; diotdd Nacist

the contents fully well on thier beling Tmphal,Manipur.
pend over and expleined to hiry;
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. IN THE CETTRAT. ADAINI STRATIVE I‘RIBUNAY
o Sl o L L:LJ.vAd/Ll‘I BENCH '

: l"':;:f ‘.(xuwahe.ti Case Ouhe Moo 1’13 of 1906 |
‘ § B “aﬂI'i i, o«marendra ba.mh ST Yolftak/Bishnupur,

R ' I ‘xi:mipur - - ““Mﬁam; e
: o I _VI‘s. ‘ o : \

B _ 3 ‘ The Union of India and - others ' 'e‘» g SRR
. . : o : ' sese Respo t ST
“,,,L.w" e _" . . T T e .,-g,., ‘a,_,a._,_% : - 'ﬁ .
e J K e ;2.7 9% | i(,narngd cqimfc! M M. Bimal o
s j * Sarma for the applicant. Learned Sr. . | " s

/ , I ' C.Gs. C.y Mr S. Al for. the respondents. 1. R
‘{' o ‘4:'_.,. r’”s : " ' ' “In this app};cmma thé ' apphcant] E *l
3 - S o, has contested the transfer orderl' RE
et T e EST/JTO/TFR/QG 97/39 ‘dated 10.6.1996 - . . . .
f".t"'. a o P! L (AnncxureJ\/IS) transfe{nng hlm' from

oo R 11‘ JTO Loktak Mampur to Wakha, Nagaland

o Vi “as bcmf: in comra\ennon of rthe terms.; , , *
> ' ,..v' -;. _,‘ o : .' | ( “of the order of the Chief General Manager . L >/
.,f_j.-,‘;:"-l‘!{' : . ;-__‘"- , Lt Telecommumcatlons N. E Clrcle Shlllong ' [
Sp ot etter . No.STBYES- S/Tenure/lk  dated i

LT T 581098 (Annexare:13)and NOISTB/ES-

ol '3fl'enure/2:>8 dated. 31.5.1996 (Annexure*

s . SR A/M) t s found that the appllcant‘ : |

, : o ', AR : ‘ . : had . submited. a“- represcntatlon dated_' |

' L O SR ' s ! 14.6. 1996 (Annex’ure-A/lB) to. respondent~
3 o B ( - jNos - and 2. This representatlon has.

o e .1 not bocn dmpowd of by the remmndcnts.

" S T ' 'YThis. 0.A. s, therefqre, dlsposed Qf l
g S twith a _directiOn to the respondents : ;
" “to dlSpOSC of the repreqentanon of the‘ '
_’33 N ¢ applicant dated 14 6.1996 aforesald within = ! -
g : j'fr_\ne month from the date of receipt IR

§ tof this order by raspondgrxt Np.l_.

‘ ' | Pending disposal of the’ repre_se'nt"— : i

ation dated . 14.6.1995 by the respondents. .
the  operation - of  the  impugned orclc:r.. . :
| No.EST/JTO/TFR/96:97/39 dated 10.6,1996. |

R o ) , (t’\nnn\l” '\/1 5) is sm;ed and this. interim ' :

4
\»
.:
Y
I
+
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0.A.No.113/96

2.7.96

~ disposal of the ‘aforesaid representation\ dated '-"“3_,.

14.6.1996. . I

The . 'éppliCation “is disposed of. No

‘arder as to costs.

Copy of the - order" may be furnished *

to the counsel for the parties.

Sd/= MCMBER (AOMN)

direction will stand vacated automatically -on ey
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"“:*”«'? l. The Chief Genera) Manger
0 N.E. CIRCLE, Shllong.

2, The Te?ecom District Managar,.'
. Imphat, .

A | xmpnav the 5th.July, 1996 ., -
R THRougg PROPER GHANNEL | f,; Sl

Sub 3 Continuation of Represanta- :
o : o tion dated 15p6-96 in regpect
SRR - 3 E : of trangfer of M, Samarendra
IR i » 8ingh J,T1,0," Loktak, Manipur

' : ' 'to Wakha, Naga?and

' .

1

, : : IR - Representationist : Shri M, Samarendra Sin h -
TR A ) : S J.7,0., 3Lahnupur/moktak -
T S TONL SR Ry : Manipur, resident of Khangabok o
G e LT T - - Awang, Part « I, Thoubal'. L
if'.‘ZV,,,.;[«',i;‘, : ,0".‘ S ,Distrfct Manipur.. o

tfu'“7;::°f}' . Sir(s)9 _ ; {” L "z;' L o
S Vo y,.w'w-'1_‘ In continnation of my'representation dated
Ly 14n6-1996 for cance?ling or revoking my - transfer ordér . 2

SRR ; . from J10 r,omamisnnupur, Mant pur Divislon ™ Jro Wakha,
IR Naga1and Division, I am suhmitting my further some .
‘[/A.'QV‘ 1mportant facts so that it will favourably dispose off ‘

;3:fitl my representation.~ Co

'1;l;§-ﬁfff;fio That as My representation was not disposed -

off I prefer a case before. the Hon‘b?e Cantra1 Adminis~

- trative Tribunal, Guwahati Bench at Guwahatl which is

‘i,i registered as O, S. (Original Application) 113/56 Tue ‘
Hon'b’e Tribuna1 directed the CGMT Shil!ong and TDM

; Impha! tb di spose off my'representation whithin oneg month

from the date of raceipt of the order to be sent by the |

seece Hon'b'[e Trimnal .

4
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1 transferred from Manipur Division to another Divigion

—10 —

_0(2)33

ﬁon'bIeVTribunal by the CGMI, shillong, - Pending
| diaposa? of my representation, By transfer order
is m A xéroxed copy of the cortiﬁ.ed copy of
.‘of the gald order is enclosed herewl th for your kind

perusal.

2. - That at the time .of disposing of my
répresantation the followlng submissiong may alsob be
congldered as part of my earlier representation dated

: 14-6~1996 and it wvill help to i spose off my represon»

{bation easily.

That so far I have- acquired -the seniormost
gorving JT0 4in Manipur Diviglon and my time-bound S

R promotion to the 'TES' Group 'B' is overdue as the

‘ ,practioe of the said promotion 1s on1y~£1ve years & ]

servica as JT0 in the Division is required. There is : |

a?so _no departmental examination and whereas I have been -

completing 11 (eleven) years in October, 1996 It !ﬂ

~ well known fact there are about 4 (four) posts of Tgﬁ

Group 'B' are still 1jing vacék 1n Manipur Division like
Churachandpur, Senapati Impha' ete, after officiating

' promotion vas given to shri P,B., Singh,

That 1f at the praegent atago,'I am to‘bo‘

1ike Nagaland Division, my prospect of prbmotion 19 b&eak

.+ and hence 1t 1s pureTy a ma?a-fide intention denying my

'promotion.

¢

e 3. That
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3, . That anothor point may alno be oonaidered
- ;'that JT0 A(I) Unton has already submitted that one shri

Rasm almed Shah in whose place I have been transferring

as rellever,

Under such circumstances stated 'a,bb"ir_e‘
you would kindly be disposed off my

representation cancelling or revold.ng my

transfer order in the interest cf al!.

concerned . |
Yours faitnmny;
| JNLN T
VA

(M, Samarendra Sl.ngh)
470 Loktak/Bi shnupur,
, Manipur ivision.

3

: ;Jasobanaa Singh JT0 posted at Nagaland Division who. held
" from Manipur state may ba treated as reuever of ud.

B e LT
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3 “The sr, SDE. Te?egraphs Imphal P g |

, 7 (subDivisional Officer Te‘fegraph) R
Lot Departmeht of Te?ecommunications,x; .
Government of India. b A

¢

-

Lo | ,v o | Imphav, 15 July, 1996 R
ST sab s Request for. lmﬁaediate e e
o __— o . - eance'lation or suspension“
. ) : - of the reTaasad order s ‘

RESNE 3 ' Rt'.apresent:at’.i.oni.st.: ¢ Shri M, Samarondra Singh
S _ii'f“: L . . J.T 00’ TOktak, Hmpnr. -

? . . ! ) ts I SR
o I WLth' referonce to your Re?ease Ordor No. ‘;}
o '; ' E~13/IPT/96-97/12 avveged to have been signed on 3na {ﬂ y
Y f‘i‘“ 1996 ‘T himbly, submlt that T wag on' Weave and I N
{ ‘ .Ld\o j e |
| TR Joined on 4th Ju‘iy, 1996 end my. Yeavo wasksanction by A
¢ . 4_" % \ ,"
' " ’?, the T D N. qu( your recommend%@on and as such you have CE
"fUYTy awared“that I, was on teavex when the ReTease Ordar 4
l h
aﬁeged to havetbeen issned. Under such circumstances
' o
|

ReTeaso Order cannot be ismedwduring 'Ieave poriod, even’_'-

1f 1] was nctua?ly issued on 3rd Ju!y, 1996 | rfu?

l'.‘ ’ .
H . .

-‘4 | - On Sth me, 1996 I wbmitted a. continuing
-_:-"representation dated 14-6-1996 to you for onward trans-
mission to the Chl of Genera? E&anager, N. E. Circ?e, Shinong
I_and the Te1ec0m District Vanager, Imphai and the same wag
'-received by your office under R R. No. 411 dt 5/7/96

I was sitting with you nnd tathed. abont my case ﬁ.'lei before
3 tho }Ion'b?e Contra? Administrativo Irlbuna? and enc'rosed

" a-copy of the Stay Order with a directives of disposing my

: ropresentatzion dated 14-6-1996 - and you had a‘! so perusad the

sald continuing representation the order of the Hon'b'!e

L et T ' ' -
o . . . - .
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Mnbunm dated 2-7-1996 pasged in 1itg Gﬁwahat.i 0. A,
‘ (Orlgina? fpp cation) No. 113 of 1996 and my petition
of the gald app'li.catlon a7ong \d.th the fmnexures and
I had tea with you wmve yon wvers perusing the sald .
documents.. You never mentioned about my re?@aaed order 2 ;
1 ssued. by you and as such I doubt that the Re?eased ‘ R
Order was issued after 5=7-1996 after thought and fnom |

»' : the Reveage Order Ltself 1t ¢learly shows that the r{.' o
" Dt:d. appearing ag '3rd" axarkhixewaxykht o overwritten

in place of '9th'. Moreover, the Release Order wag ,",{,f;-:ii;_.f,

Cig 'o t.‘

sent through Regi stered Post on 9«7.96 under regl stration

Nos 5847 deted. 9/7/96 and as such it e'!eaﬂy shows t‘»hat
the Re?ease Urder was issued on!y 9-7-1996.

.

~ Even 1t vas actuavzy issued on 3rd Juvy, 1996

prasnming not adnitting, the same order was Iying m your
1’1 ce t‘LH 9-7-1996 hence, you cou?d ‘have ausptmdalthe
Re?ease Order in view of the directiVeq of the Hon'ble
Tribvnu Guvansty Bench othermso emch not 1a pure’tv oy
2 ma‘la-fide act as vell ag ps pureTy a Contempt of th@ N

: :.—'.Tribunaj/'Conrt wm,ch 13 done knowing?y and intentionaﬂy.

Under such circumstances stated above ‘you*-
vou?d be pleased to suspem the Re?eased Order : '

a’Tef‘;inz to have beon 1ssued and- signed on
immedtatevir
3rd July, 1996/in the nterest of a11 cancemed

.- j
| )
Xours-faithfnTYy,

i
o

o , (M Samarendra Singh)
‘Covny to ‘ JT0/7oktak Manipur'.

ihe T.hM,, Hanipm Pivision, Imphal for .
informat* on and ﬁe,eqsary action,

Wgé/ . o (M, Samarendra Sihéh)'
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IN THE MATTER OF ¢
Contempt Petition No, 22/96
(in 0,A, No, 113/96)

Sri M, Samarendra Singh
~Versus-

Ke Go Singh & another
-AN D

IN_THE MATTER OF;

- Show cause reply submitted by the

Respondent N0,2 , A.K. Srivastava,

The humble Respondent No,2 submits

his show cause reply as folloys

’

1) ‘That the Respondent begs to state

that the coﬁtempt petitioh‘is premature OnQasgsueh,
the same hagp been filed before éomplition of sfiﬁu-
lated time granted by the Hon'ble Trlbunal to dis-
pOsed of ghe :epresentatznn datad 14-6-96 sub-
mitted by the petitioner and as such, the petikion
is liable to be d}smisseé'; 
(Contd,)



V4
4
- 2 -
. o ] . i .
2) " That the Respondent begs to state that
N he has no iﬁtention to disregard , disobey and dis- -

respect the an'ble‘Tribunalfs order . He has full

respect and regard to the Hon'ble Tribunal,

3)  That the Respondent begs to state
that the Hon'ble Tribunal vide Urder dated 2-7=-96
passed in 0O,A, No, 113/95;directad the Respondent
No.1,the Chief NRRxgax,General Manager,xEsimeang
Telecom ,Shillong to disposed of the repgesentatidn
dated 14-6-96 within one month from the date of
receipt of the order. The C.G.M.T.has received the
said order on géiz:g?ééviée Memo No, 2176 dated

18-7-96 ag he cames to’ know from Mr, Som, Assistant

Director, Vigilence in the Office Of the C.G.M.Ts ,

N.E., Circle. As per direction f£ofthe Hon'ble Tribunal
the C.GJMJTJ has to disposeg Of the representation on

or before 22=8=96 , R2~3-%L.
e

4) That the axdmer your Respondent bags to
gtate that the cdnfempt petition has-bean filed by
the petitioner in a hasts and hurry , just to mqlign
tha raspondent for tﬁ%fzsfs no valid reason and as

such, fthé same is liable to be dismiséed

5) ’ That the Respondent No,2 received the
répresentation dated 14.86-.96 gubmitted by the peti-
tioner On’18-6-96 in the office from the Respondent
Cﬂuf NOQi;but the said representation was put up before
him on 19-8-96 due to clarical staff transfer. When
the representation was brOQght to notice ﬁf the
Respondent No,2 Dn»19-7;96, the Respondent,gajyme-
diately took action and the same #x was fOrwarded

‘(Cﬂntdo)
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o,
lrele . | :

“Faw t0 the C.G.M.T., N.E., Shillong on 26-7-96 vide
letter No, EST/JT0-2/TFR/1 dated 26-7-96 for con-
sideration alo};gwith cgmmenfts on the representation
before réceiviﬂg the Hon'ble Tribunal's Order dtds
:2 7-96, It may be m-ntloned in this cOnnection
that the Hon ble Tr:bunal s Order dated 2-7- 96 passed
.13 O,As No, 113/96 was received by the Respondent
No,2 on 30-7-96 ,

A phote copy of letter dated 2847-96 written
/issued by the Respondent t0 the "C G.M.T.

. ig annexed as Annexure- Z .

6) Thaty the ﬁespﬂndent 'No.2 vide his letter
No EST/JTO-2/TFR/3 dated 26-T-96 informed the pet i-
tioner that his representation has been forwarded
to the Ci;cle Uffice vide his létter No, EST/JTOgL2/
TFR/1 dated 26-7-96.By the said Order the Respondent
N561 has been directed to keep the transfer order
non~9perat10nal till further Order and keep Sri

Samarendra Singh on duty,

Annexure- 2_is the Photo copy of the
letter dated 26-7-96 intimated to the

pstitiOneé&is annexed a&xxAmR® hers with,

7) - That on receipt of the Hon'ble Tribunal's
Ofder the Reépﬂndent No, 2 kept the.transfer order
+ inobeyance unt111 further order vide lstter NoO,

EST/JTO-2/TFR/96-97/1 dated 14-8-964

Lo brraserne — 201) & 43 ,‘3"9"-"1’“7’7“{l
T P ch bt Lok (g gg{Contd,)



. : ' T
8)_" That the Respondent NO, 2 wrote/the

'Hon'ble Trlbunal vzde EST/JTG-Z/TFR-2/99 dated
26-7_96 informing that the representation dated
14-6-96 has alresady been forwarded to the Circle
ﬁfficey:Shillﬂng. The comments on the representa-

tion has @lso been furnished to the Hon'ble Tribunal .

- Annexure- 3 .is the photo copy of letter

No. EST/JT9~2/TFR-2/99 dated 26-6-99 ,

). That the 993pondent No2e has informed.

O b

the/Trzbunal vide letter No, EST/JTg Z/TFR/Z dated
1-8-96 intimating the receipt of Memo No, 2176 dtd..
18-7-96 along with the copy of the order dated 2-7-96
on 30-7-96 and the action thereon is already in xx

* progress.

4
_{aer Annexure-F is the photo copy of the
letter No, EST/JT0-2/TFR/2 dated 1-8-96

- issued by the Respondent No, 2,

105 That with regard to the statements made
'invparés 1 & 2 of the contempt petiticn'the Respon-

dent has\ﬁo cOmmen ts the game being matter of record,

11) That with regard to the statements made

in ﬁaras 4 to 6 of the contempt petition the Respon-
dent has no comments the same relates'to the RespoOn-

. dent No,1 , He has already given adquate reply in his'

show cause reply submitted before the Hon'ble Tribunal/

\



Q/C)

12) That the Respondent begs to submit that

. | "= Sy
in view Of the facts and circumstances narrated, na¢z&
contgmﬁt has been committed by the Respondents and
- as such, the contempt petition is liable to be dis-

missbd .

YVERIFICATION

_1, 521 Ashok Kumar.Srivastava. TeDeMey  °
Imphal ,Mahipur. Reséondent No.,2 do hereby solemnly
declére that the statements are true tof my knowa

ledge, belief & information .

And I .sign this verification on this.

2% th day of August, 1996 at Guwahati .

1 -3l
Daclarant, "24)‘8) :
¥ S (W SERS od
Vulosem Bistriet snagur. [mphs:
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peparunent oI lélecommunicaytlo. by "

# office of the Telecom [Mistrict Ma Manipur, ﬁ%ﬂixhhéfﬁf
i ! ' Dophal-795001, / i\ .
SRR H KA ' . ’ ‘ LZJ’
- Noo IST/JT0-2/TFR.[y O
It. Imphel, the 26~7=t96, %
»go . . . . G . . .

The \Chief Gener al Manager, jﬁ‘ , , Do

N. E. Telecom Circle,

Shillong-793001. |
Sub, §~- RepreSGntatiod of Shri M. Samarendra Singh, ‘

J¢T.0., Bishenpur/Loktak,Manipur to cancel

his transfer order from Manipur SSA to°

Wokha, Nagaland, .

Please find enclosed herewith a representation o
received from Shri M, Samarendra Singh, J.T:O.,Bishenpur -
dated 14~6-f96 and another representation on the Same /
subject dated 5~7-996..The parawise comments for letters/
representations is as follows ge '

. ' . . . . . . . [ . . '
A) Parawise comments for Jetter dated 14-6-196, ‘ g

VW‘\Quntiom.as

Para % & 2, 3 In these paras, the official has
mentioned about his various transfers from the begining of
his carger uptil date. These transfers are all normal
transfers and postings on promotions in North East Circle
which 1is as per the service condition of the official and
there is nothing uncommon Iin these transfers, .

Para 3 The ofiicial has made a refcrence 5
57-A of P&T Manuel Vol., IV giting that transfers L
should generelly be made in the April. In this connection
1t is to meliticn that these are only guidelines and actual
transfer/posting 15 done as per the administrative convéhience
and in the interest of service. Normally, target work Reeps
cverybody very buisy till May and hence, the transfer was ;
done 1n the month of June{10~5~f96} which is not too much late
with respect to 'the normal recommended month of April,
Regarding childrens cducattion, the childrens are'very. small
studying in Class I and Mursary for which adequate facilitiles
are avilable in Wokha{where posting order has been issued), ' .
Admission in.the month of June was not very difficult,had the } :

ol Para

officlai jéined immediately afifer availing normal joining time. ,
. e * . !

Parallh 3 7 The official mentions. . that CGHMT®s | 7

letter No., Sﬁ%@ﬂ§«3/Tenure/253 dated the 31st May, 1996 : ‘ i
states for reljféeving longest: stay J,T.0. in -Imphal for ' |
relieving Shrﬂ}iashid Ahmed Snah, J,T.0., Wokha. In this : N
connection 1t isTifiform that the conven/.ion is that whenever | | i
any transfer {tenure) ) i :

s iz done {iom one SSA4 16 another SSA, ;
the seniormest porsom of the 384 is released, 4dnd in essence
the statement of COMTSs jettar mentioning loﬁgQSt atay J.Te0.
Twphal, ntbhans  Handostmost in Manipur SS8A and not Inphal
interpreted by, the officiale This'has been clarificd
G/0 CGHT, Shillong telephonically

of o 1. T PR ot
the fivder No.

01 P 195 withi DG M. { Adinn. §,
before issuance of E3T/JTO/TFR/G6..97/59 dated
106196 transiering the 6fficial to Woldia in response to the

weircle Office Letter Nos.:S$TB/ES-3/Tenure/258 dated 34=5- 195
and Mo, ©IB/RE-3/Tenure/NT dated 6-6-198 vide which the Circle

Difice dirscted us to relievs positively by ﬂOeGmf96°

I ,

CO."lEde * o o0 0:’* '7‘/2
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- Rara 5 2° Iids Lez been olarified in Para fo

_1"77— o 2

s

Para 6 : 'Implemeatation.o$ the transfer order

153 done as per fhe administrative convenience ﬁs normally -

there is a heady rush of work uptil May for achieving various
targets, Hence, it was gossible to issue transfer order only
in the month of June 996, ' T :

Parva 7 ;Mo comments, i ' .
S L e . L r.‘.:’_j-f.".‘ l -
Para 8 : The official mentippsnthe;Ministry of

Ol

Home Affairs Memo Nos, 75/55 i“-Ests(A),dt€?24e3~'65,.mentioning
only willing persons should be posted at different stations .
and not unwilling personsg and distent transfers disturby- the
family. Pointe mehtioned herein as mentioned above gre only
guldel ines and the persons are accommodated to. the max'ihium
possible but it is not always possible to, post a willing .

bperson to his choice posting always, The Eosting of the .officinl
at VWokha is as per the policy decision +ta en for tenure transfor
and it also cannot be Said at a vary far off pdace because the
Liability of Bhe transfer of the official ‘extends in any-of- the
S1x states ( Manipur Nagaland, Miaoramt;Tripura,,Arunachal“
Pradesh and Meghalaya $_and_postiag at Nagaland: appears to be
comparatively nearer. as- compared’ +o otherJdistanp-states~like :
Arunachal Pradesh and Meghuinya, ' o IR ‘

- Be  Parawise comments for tetter dated‘5;7-'qﬁ&

Para~1-‘ $ The representation of . the official
is being disposed off’ vide above, , .
; 31131::13 ) The officlal claims that he i 1ikely
to get o TTEY Group tpt offlciating as there are vaconcies
in Manipur Division like Churachandpur, Senapathi, Imphal etc,

i this connection it 1s to mention that it is 'not necessary
that the official hes to be considered only. for Manipur. on
promotion/officiating as he may ‘be posted anywhere in the -
Circle whereverwthe'Group.cﬁ’ post. is vacant,

o ’

.Péré;; kR The official~mentiohs"that J.T.0.. A(T)
Union has recommended to the Circle Officevfor.relieving Md.
Rashid shméd . 3hah by Shri Jassbanta Singh,*J,T,0. vrosted ati

.Na@galand'JDivisjogggNo'suchuomdermhaS“been”ISSued,by Circle

Office, hence thé& official ¢ Shri.MQSamarendraisingh,JT.O.) has

to. relieve” '/ Shri Rashid Ahmed Shah,’JTQ% Wokha(Nagal and),

AIn view of above, 1t is not possibh;;to change, .
the Order No, EST/JT0/96-97/39 dx. 10-6-196 vi e which Shri M,
Samarendra'ﬁingh, JeTu04y Bishenpur has been poated to Wokha
(Nagaﬁaﬁg),to relieve Shri ftashid Aha d Sh?h, JeTaO., Vokha,

e

%Wy SR { A K SRIVASTM}&;) 2&| 7 /9 ¢

elee®™ g Tel.ecom District Manager,
m&wawstﬁs Mandour.Imphal~1:
L D D IS" 1 H . i .
CCMTC 'cpm':,gsw ' t ‘ . % B
010 ™ D.E, (SBP)/A.D.T. ,0/0 T DM, , ) for information,
Imphal, )

-
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! Sae . 9
Lapartmont of Telecomnunioations, : 27
OfLfloe of the Telecom Distri-ct Manager,Manipur,
Manipur, Imphal-1,

Noe. RIT/010-2/ 'mt/ﬂ. 3
Pt at mphind, the 20e7w-ry6,
To !

Shri M, Samarendra Singh,
JaTeO, . _
Bishenpur,

. . l ' A
Sub, e Your rgpresentation'dated 14=6-196 and
5"‘7"" ! 96, A ’ —

Your representation as mentioned above has bean
forwarded to Circle Office vide our letter No. EST/JT0~2/TFR/1
dated 26-7-196, Soon after receipt of communication from Circle
Office, the same will be informed to you, -

T
140{7(C?Q’
( A. K. SRIVASTAVA )

Telecom,District Manager,

Manipur,ImphalT1. _
Copy to 0 f :; Lo | §.! ! o o~

i o l |
S3¢D40eTsp Imphal = for' information,

Hot in origina), | | | ~ o

Copy to ge o Ho o

1) 5.D.0.%9~/may please keep his transfer order
hon-operati:nal till further orders and Snhri
Samarenéra Singh be kept on duty when »iX%X ve
will receive formal ctiélgalicommunications from
Hon'ble CAT and after examining the seme formal
order in respect of trensfer|lwill be 1ssued,

) o l .
2) Accounts Officer (Cash)?olo ﬁbﬁ, Imphal « for

necessary action please, ~ |
- | - Mz \14a 0

| g (A« Ko SRIVASTAVA )
Telecom District Monager,
Manipur, Imphal,
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9 E o Arnien@)- 2.(1)

~jlﬁ»l - | Department of Telecommunications, 9”7

- 0ffice of the Telecom District Manager, Manipur,
: Imphal-795001.

¥4 x ¥ **********

s ‘ No. EST/JT0/TFR/96-97/1. )
Dated at ImphAl, the 14-8«196,

P ]
In pursuanoe of the llonthle Central Adminialrative

Pribunal, Guwnhati Bench, Cuwabatl Memo No. 2176 dated 18«7~ 190G,
the tranpder order issued vld@ our Jettar No. ﬁJT/diu/Trﬁ/96~97/J9

dated 10-6-196 in respect of Shri M, Semarendra Singh, J.T.0.,

Loktak 18 kept in abeyance till further or ers. ,
. A————— A . \fﬁ \ { I\l
Telecom District Manager,
, Manipur, Imphal-1.
Copy to :=-
1) Hon'ble Member (A), Hon'ble . CAT, Guwahati Bench-
Guwahati.. = for kind information please.

2) The Chief General Manager Telecon.,, N.E. Telecom
Circle,_Shlllong-793001 - for kind information please,

, 3) The Telecom District Manager, Nagaland Divn.,
Dimapur, ‘ , ' S

: L) The S.D.0.T., Imphal - He is requcsted to inform
the official accordingly.

5)  The A.0.(TA), 0/0 CGMT., N.E.T.C., Shillong.

6)‘ A.0. (Cash), 0/0 TDM., Imphal.

7) Shri M., Samarendra Singh, JT0., Loktak.

Shillong.e) The Circle Secy., JTOA (I), MIS Section, 0/0 TDM.f
95 P/F of the official.

sl

f . ' o

Telecom District Manager,
Manipur, Imphal.

l’“'p + M
T lecom QQ&?\I
ol " ai - 19¥
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Office of

To
The

SUD. b ]
Ref. S

Sir,

No. 0A No.
the representation dat
ingh, JOT.OQ’ the
Circle Office
the official
accordingly,

5

|

Enclo.:~- Lettér No.
JTO=2/TFR /1

[0 Mrmay ame — 3

s

TN

>
W Q\\

Department of Telecommunications.
the Telecom District Manager, Manipur,
Imphal -795001,

LR DS B YRR

N\,

No. EST/JT0-2/TFR/2,
Dt. at Imphal, the 26=T7= 1905

Hon'ble Momber (Admn, )

Hon'ble Centr
Guwahati Benc
Guwahati-S .

Transfer of Shri M. Samarendra S
Bishenpur to Wokha, Nagaland,

Cese No. QA No, 113/96,

al Ad&inistrative

Tribuneal ’
h, s

ingh, JeTo00 »

With refer

ence to your above mentioned case
113/96, an

order hes besn passed to dispose off
ed 14=6=196 of Shri M, Samarendra
case has already been forwarded to the
Shillong, 7 after receipt of reply from them
{shri Semarondre Singh,J.T.0) will be informed

vr'\
-

"This is for your kind 1nﬁdrmation pPlease,

Yours ithfully,
dt. 26-7-1'96 forwarding A
. - the representation to /i%;;(jkyﬂ’
(. rcle Office, S
\ ,r; . ’)py thereof) ~ ( A. KQ SRIVAbl'AVA ) .
n\QJ R T e ! Telecom District Manager,
& f(\ﬁﬁﬁi A = \
o v b - Ry
:;S ) 1 %40 :f to - {ﬁ
BET N b
: N + véntral Govt, St
w_"mafuﬁféﬁgf Guwahati - 5, anding‘Counaél,
~Q i é‘ .g ; B
‘Mméi O | - a9 MA
Sy : 3 [ "1 >
> l : , : I“D 7 D* & W‘\ﬂw
- A ~ ! . ‘ SN \Pc g .
o 5/;? : SBQ;Vfiz (L5\W&*ﬁvau' Hﬂ%’
gz ol g ' VY 2\ &° 77 L
TS , A ¢ 2\ (o
%ug ?%} 2 1?/ . CL VB
E : o b | E ¢- Co
?Eg:x‘i’f > ’. W \cbb ()\‘\ C.d";\/
u% oy O Ve o
B P 7§ MM\*A |
%wéfgjii""';W ' oY L
e { Mq
AR = T %)
Rt v Ay Tele
Asstt- D wti’)’ismﬁ M@ '



V4 . t " e
T P

E Dopartment of Tolecommunichtith's;
/ 0ffice of the Telecom District
Inphal-795001,

B0 0 N NI IT Y 128

iy APVILLYE o) N 4
Menager, 'Manipic,

No. EST/J.T.0. 2/TFR/2,
. Dt. at Imphel, the 1~8«196,.

"1‘,_,._

\ v,
lep

The Hon'ble Member (Admn.), S
Hon'ble Central Administrative Tribunal .
Guwahati Bench, - ‘ :
Guwahati Bench~5,

" Transfer of Shri M, Samarendfa-éingh, J.T»Qe,l
, Bishenpur to Wokha, Nagaland,

R

Your Memo No, 2176 dt, 1B~7~‘95. ~

T
. Re .,

. v,
! e ..

Respected Sir, - - .
© Kindly refer %o‘your~lattér cited above, :

In this connectipn, it is -intimated to yowr kind honour

‘that underaignedﬁ;n receipt of your latter rererredgabpyo

A%\WAQQ”AJ-fif
Lo

7z

on 30=7=196" and action is.already in progress, .In this .
- connection, kindly refer %o our:letter No.. EST/J, TeQ)w2/
o TER/2 dated 26=7 "96 alsoe): ..ol oo
) Yours xaithrglly,.
¥ [i |'—, . I’ .v. ‘.‘ . . N
o sl o
' ,';", : ‘: ‘ - ( ,A..K. SRIVAﬁTAM‘) ., &
- e Telecom District Manager, - ‘
f , - « . :E !;; L ; o o, ' C o }‘;.\” !
. R NI L S D N T P A R
! e Chief General Manager Tellepom., NoE,Telecom L

Circle, ?__3};15?:'@19:;3-79_30911-“ for’ {nformatton
. \ i P A ¢ - . P "-i. ,"‘,-.

_2)-!{ Snri Shaukat AL1, Sr. Cantn
- Gounsel,’ Guwahati' Bench, Guwah, L
g !

{Q;qase,3‘

Do 1
' Govt, Standing

h .
Lo A ; _ ¢ £ s )
: I “ o ( A. o o IVAIBTA A ) \ y\‘\\’ .
: N ' Telecom District Manhger '

.' ' N : c g

i : ( — \

1 . . |
. '

e/
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IN THE LENTRAEYRUMINTSTRAT IVE TRIBUNAL : ‘EF*;
* GUWAHATT BENCH: GUWAHATI., o¢
: : : . < &
-u 3
jo]
' I\ E
, G =&
IN THE WATTER.OF s X
et . 2
5]

Contempt Petition No, 5?/96

(in O,A, No, 113/96)

"Shpi M, Samarendra Sdngh
~Versuse

Shri KeGs Singh & others,

~

~ AND =

Show cause reply.sdbmittad by

the Respondent No, 1.

‘ R
IR I LTINS |

P

STRWaLL Beich, gy At

Cef'l:«i' P
e’

The humble Respondent No, 1 submits %ke his

‘Show Cause Reply as followss

1)

has no intention to disregard, disobey and

4

raspect the Hon'ble Tribunal'sg order., He ha

full resgpect wifh the Hon'ble Tribunal .

2)

That the Respondent begs to state that he

dis-
s got

. That the Respondent begs to state that the

contempt petition isg h:émature'énd as such the

(Contd.)
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L]

same is liable to be dismissed .

3) That fha Regpondenf begs tD,stats‘that
the Hon'ble Tribunal Qi@a order dated}2-7-96 péssed
in O.A, No, 113/96 directed the Respondent Nou 1 ,
the Chief General Manager, Telecom, N.E. Circle,
in O,A, 113/96 to dispose of the repr;;éntation
dated 14-6-96 whing within one month f#om the date
of receipt of the 0£der.The CoGoMoT, M.E. Circlse
 has received the afore said order onv23-7;96_vida
Memo Nog 2176 dated 18-7-96 as he comes t0 knoyw

in the evéning on 22-8-96 from Shillong Dffice
~Over phOne, As’per direction, the C.,G.M.T., is to

dispose of the representation on or befoOre 22-8-96

4) | Thai your Resﬁondsnt begs to state that
| the cantemptvpetitiOn hag been filed by the péti—
fipnar in a haste and hurry just to malign the
Respondent for no valid reasﬂn‘and ag such the
gamé is liable to be diémisasd with cﬁsts to the
Respondents.

| R .
5) That the contempt Petition is presentad
one and as such the same is liable fo be digmissed

with costs.

6) ‘ That on 5-7.96, the pstitionef furnished
¢opy of the Ordér.dated,z-7_96. passed by the

Hon'ble Tribunal is U,A, No, 113/96 and orally
-_requestéd.the ﬁespOndant Nﬁé1 forward his representa-

tion dated 14-6-96 to the C.G.M T, ,N.E. Circle,

! ’ .(SDntd.)
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Shillong, The Respondent No,! forwerded the said
representation to the Respondent No.2 T.D.M.

Manipur, Imphal, vide his lstter No, Q 3/225/96-97
dated 17-6-96 for onward transmission to the C.G.M.T,
NQE;'nidcx.Circle, before receipt of the order

dated 2-7-96 on 5-7-96 and question of disobeying
the order of the Hon'ble Tribunal does not arise.
The petitioner has deliberately invelved the Res-
pondent No.1 in this contempt petition just to

harass kwe him and melign him, and as such the

contempt pstition is liable to be dismissed .

Annexure-1 is the phﬁtvcopy of Xetter

No., @ 3/225/96-97 dtd., 17-6-96 issued
by the Respondent NoJ1 o Respondent

No,2 forwarding the representation

L3

dated 14.6-96,

n That with regard t0 statements made in
paragraphs 1 & 2 of the contempt petition , the
Respondent has no cemments the same being matters

Of record,. \

8) That with regard t0 the statements made
in paragraph 3 of the petition, the éespondents

has no cOmments.

9)  That witﬁ regard to statements made in
Pparagraph 4 of the petition-the Respondentd begs

o state that, it is a fact that the Respondent

has signed the Annexure-A/3 annexed to the petition

on 3.7-96, but he we8s not aware when the said

(Contd.)
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\

letter wes sent by registered post by ths offices

In fact the Respondent has signed the Annexure-A/3
bafuza receipt Of_fhe order dated 2;7-95 pesged by
the Hon'ble Central Administrative Tribunal in 0.A,
No, 113/96. The allegation brodght by the petitioner
that the Respondent has not signed the released order
on 3.7-96 is not correct and brought the ;llegation
against the Respondent to maldgne him, The petitifner
has jOibed_in his duty on 4.7.96 after éxpiry of his

leave . He cOntinsued in his post without any hindrance -

- and he-alsb drew his full salary for the month of July,

.1995: In fépt though the relea@se Order was signed on

3-7-96 after receipt of the order dated 2-7-96 , On
5-7-96, he kept the releﬁsé order inoOperated and
subsequently cancelled the release order on 14-9-95

vide letter No, E-13/IPT/96-97/13 dated 14-8-96 ,

Annexure - 1 (1) is the phote copy of
letter No, E-13/IPT/96-97/13 dated
14-8-96,

10) -That with regard to sfatEments made in

para 5 of the petition the Respondent begs to stats

- that the same is not cﬁfrect; and hence denied. The

Raspozdent has not signed the release Order after
as-
5-7-96 alleged but sdgned on 3-7-96, The petitioner

‘alleged to have filed 8n application dated 15-7-96 in

. the office 0f the Respondent without his ‘signature and

the said applicat jon hag not yet been brought to the

notice Of the RespoOndent,

~

(Contdf)



Annexure- 2 is the application dated
(15-7-56 submitted by the petitioner in the
office of the Respondent No,1 without

signature,

1) That with ragard -ho statements made n.n

para 6 of the petltlun, as stated earlier, thaugh the

"release order wés signed on 3-7-.96, that was not

acted upon by the Respondent No,1 , after reéeipt

of the order dated 2-7-96 on 5- 7-96 and accordlngly
the pet;t;oner has been allowyed to continue in his

duty.

12) That » in view Oof the facts and circum-

stances narrated above no contempt has been commi-

~ted by the Resaondent and as such the contampt

thlthﬂ is llabla to be dismissed,

1L, S;i'K.G; Singh, Respondent No,1 do here-

by solemnly'declare that the statements made above

are true t0 my knowledge, believe and information,

day of August 1996 at Guwahatl.

ni%‘yfg@;m/

Imphal, Manipus.
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' Office of the Sr. S/D.E. Telegraphs, Imphal- 795001

No. B~13/IP1/96-97/13. Dated at Imphal, the 14-8-196.

— T T T T
I >

o]

. thup%AL ;;_t(
. Government of India, o
Department of the Telecommunications, fi vév/

4

WM KK AR A

as“ . - ‘ ‘5)

R R Y, S AR T T ~.~_-m-,¢.,\r

rd

@

SubJect =~ Cg At Q
i ' )

. A3 She i M;.uamurenara Singh, J.T.0., Loktak 18
already on duty, . the release order 1ssued vide this office

letter No. F~13/IPT/96 97 dated 3- 7-'96 may be treated as :
cancelled Co , > :
¢ ' o '
B ,;f.'z‘/ | —
( Ko G&/SINGH ) , i
' Sr. S.D.E. Telegraphs, x
Imphal-1. %
' v
Copy to :- ?
1)  The Hon'ble Member (A), Hon'ble CAT, Guwahatdi |
Bench, Guwahati -~ for kind information please, .
¥
2) The Chief General Manager Telecom. . N I.Telecom
Circle,; Shillong-793001 - for kind information
please, { :
1 ts .
3) The Telccom District Manager Imphal., i.} 5
b : CE - . ; I ‘
4y Accour ;o Officer (Caoh) 070 T'D M., lmpha].y L
v5§':8hri M; oamarendra Singh, J.T.Q.; Loktok AJ fQ }};‘
. ¢ for information. *u3:‘ ' j »;f’ Yo
| , l' R CEI , | LW .
6) :'Shri henneth Chingkhan, J.T.O., Churachandpur -
1 for information. : ~ Y
: : ' . Lo
7)) P/P of the official. P « &'
8) r@urg.}f}( | | B | ’
. o . ;{ R ‘ - ' e )
A s o, .l i l l/)\’) ? . .
s ! o ' A W : e ' LI '
ER : a0 : ; (11(.g . fNG%i ) ‘i‘ - "
Sy ' . \ I :
R E %; t  Sr. S. D, E Telegraphﬁ,
f . o b ' Imp!hadL-'] - l .
C . TN R led
R RE | AR . LS
% l \ C\l b .
qfi 4NJ WL - . AMLmewﬂme
M.Q“'/ ' : a \)\ B \k O/ o theeTelecom. District Manag®
X\ .\“-\x AN (0" | dmphal - 70001
\ T \ o | .
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Tho 8r. sl Teolagraphs, Imphnl e e

o

{ Sub DLvisional Officor T01o;raph)
Departaont of Te1ecommunicntions,
Government of India,

‘-

Iophat, 156 Ju‘ly, 1996

Sub Requevt for 1mmedinte =

cancellation or suspenslon. o

of the Teloasged. order t

ﬂoproqontatlom«;t s Shrl M, Gamarondra Slngh
J.T. o., Toktak, Manlpurol

8ir,
With roforonce to your Roleage Order No,

E-13/IPT/96-97/12 a'leged to have been signed on 3rd

4o \3<’

4Ju1y, 1996, 1 humbly submlt that I wag on Teave nnd I

od
Joinod on Ath JuTy, 1996 rnd my 19avo wagxsunction/by_

the 1,D, m. onlyour reCOmmendétton and as such you have

fulty. awarod thnt I wna on 1oaveu whan the Ro1oaso Order

allegod %o nqve beon issuod.‘ Undor such circumstanc

hovcn 50 Urdgr cqnnot be iesuod during 1oavo period

e3

G'V en

1rat was- actuaW?y 18918d on 3rd July, 1996 S

c e T om ath Ju‘iy, 1996 I suhnitted a contlnuing

l

',reprosontation dated 14-o~l996 to you ror onwnrd truns-;

I wns sitting with you nnd ta7hed about my case fiTed_before .

}..mission to the Chlef General Hnnnger, N. E.: CchTa, Sh111ong

~“and the To’ocom Dtntrlct unnngor, Imphu1 and the aame vas .

recoivod by your offico under R.R. No, 411 at. 5/7/96G.

'Lho llon?'bla ContraT Adminisnrativo Trltmna? nnd pnc?oaed

" a copy of tha Stay Order with a directives of dlsposing my

‘ropresentation datod 14-0-)996 and you had algo perused the

snld contlnuing representation, the order of the llon

seee Tribunal

‘Hle

r>tiie S

e e e e o o AT

. -
B et T s S S ————————erppm——t Y E DY A C T LR S B T CR O v

o
P

=




~1{2) 1.

Tribunal dated 2-7-1996 passed in its Guwahati 0. A,

(original Mppiication) No, 113 of 1996 and my potition

of the sald appication along with the Amnoxures and

I had tea with you whive you were porusing the sald

documents,., You never mentioned about my released order

1ssued by you and as such I doubt that the Released

Order wes lssued after 5-7-1996 after thought end from

the ReTease Order itse'f it clearly shows that the’

Dtd. appearing as '3rd' mxsrkhtorowaxxikism overwrittan

in place of '9th's Morcover, the Heloase Urder was

sent through Roglstorcd Post on 9-7-98 under reglstration

No, 6847, deted 9/7/96 and ag such 1t olearly ghows that

tho leloago Urder wns Lsgued only 9-7+1996,

. - '

Even 1t was actually issued on 3rd July, 1996,
presuning not admitting, the same order was Ijing in your
offlce t117 9-7-199G, honce, you could have suependsthe
Releaso Order in view of the directives of the H5n'ble
Tribenel, Guwahetl Bench, otherwise such act 18 pdrely
e mala-fide act as well as hs purely a Contempt of the

Tribunal/Court which 1s done knowingly and intentionally,

Under such circumstances stated above you

wvould be pleased to suspend tho Roloaged Order:f

alleging to have beon 1ssued and signed on
fmnedlatel

!
ard July, 1996/in the iﬁterost of all con09r¢ed..‘

Yours faithfuriy,

(M, Samerendra Singh)

Covy to : JTU/Toktak,Manipur.

The LT.D,M,, HManipmv Divislou, tmphal for
information nand nazessary actlon,

(M. Somarondra &lngh)

.
.
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/
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‘ i epartment of Telecommunicatims, NN
officd of the Telecom District Manager, Mapipur,
4 Imphal~795001, |

W ¥ s W I 3 RN

Rygocid 2

) | . No. EST/J.T.0. 2/TFR/2.
Dt. at Imphal, the 1-8-196,
To,
o The Hon'ble Member (Admn.), ‘
_ anbo _ Hon'ble Central Administrative Tribunal
«4\‘4\“\ Guwahati Bench,
' ] Guwahati Bench-5,
Sub. :- Transfer of Shri M. Samarendra Singh, J.T.O.,
Bishenpur to Wokha, Nagaland.
Ref, :- Your Memo No, 2176 dt. 18-7-'96.

oA s, 113/96

Respected Sir,

Kindly refer to your letter cited above.
In this connection, it is intimated to your kind honour
that undersigned:in receipt of your letter referred above
on 30-7-196 and "Action is already in progress, In this
connection, kindly refer to our letter No. EST/J.T.0.-2/

TFR/2 dated 26-7-1'96 also.

faithfully,
. x)
(" & K. SRIVASTAVA )
Telecom District Manager,

Yo

¢\l

Mapnipur, Imphal=1,
Copy to :- '
1) The Chief General Manager Tel ecom., N.E.Teleconm

Circle, Shillong-793001 - for information please,.

. 2) Shri Shaukat Ali, Sr. Central Govt. Standing
Counsel, Guwahati Bench, Guwahati.

Sdj—
L : ( A. K. SRIVASTAVA )
Q“f ?"QLL;K' Telecom District Manager,
N e T | Manipur, Jmphal-1




Y | @f\k"\ | \L/ M/

) v"’ . (g_)
’ e Department of Telecommunications,
‘é\ maciQfflce of the Telecom District Manager, Manipur,
HE - Imphal-795001,
‘ Ho R I e WK F KN

No. EST/JT0-2/TFR/2.
Dt. at Imphal, the 26-7-'995

v7@Jx> - he Hon'’bleMember (Admn, ),

Hon'ble Central Administrative Iribunal,
Guwahati Bench,
.02 6 . Guwahati-5,
rglgl Supb, - Transfpr of Shri M., Samarendra Singh,J,.T.0.,
Bishenpur to Wokha, Nagalana.
Sip,

With rererence to your above mentioned case
No. 04 nNo. 113/96, an order has been passed to dispose off
the representation dated 14-6-196 of Shri M. Samarendra
. . - Singh, J.T.0., the case has already been forwarded to the
: // Circle Office, Shillong.w After receipt of reply from them
the official (Shri Samarendra Singh,J.T.0) will be informed
accordingly,

This is for your kind information Please,

clo.t- Letter No. Yours faithfully,
0=~2/TFR/1 [~ - 1 P
dt, 26=7=196 rgiwar%éng D v
the representation : : ,
Circle 0ftice. ( A K, skovastava ) Hel)iAl
' Telecom District Manager
(copy thereof) prai ot ’

P



- connection it is ifiform that the cornvend.ion is that whenever

Departmen. of Telecommunicationd,

. '{ L Office of the Telecom District Manager, Manipwr, \
1 b Imphal~=795001. 4
a A5 3650 Ho o 2 WA KR H R A \:gf/
| No, EST/3T0~2/TFR./ |
g | Dt. Imphal, the 26=7=-196,
To ' : -

o,

The Chief Gena‘aliﬁanagep;
N. E. Telecom Circle,
8hillong~793001.

Sub. i~  Representation of Shri M, Samarendra Singh,
S JeT.0., Bishenpur/Loktak,Manipur to cancel

. his transfer order from Manipur SSA to
Wokha, Nagaland. - o .

]

o

- Please find enclosed herewith a representation
received from Shri M. Samarendra Singh, J.T.0.,Bishenpur
dated 14-6-996 and another representation on the Same
subject dated 5=-7-196,..The parawise comments for letters/
representations is as follows 3- ( -

A) .Eaiﬁﬁiég;gggmégiémigz‘léftef dited 14=6-196,

Para T & 2. : In these paras, the officilal has
wentioned about Bis various transfers from the begining of
his carper uptil date. These' transfers are all normal
transfers and pestings on promotions in North Fest Circle
" which is ‘as per the service condition of the official and
~there is nothing uncommor in these transfers. .

. Parg 3 ¢ The official has made a reference

of Para 37-A of P&T Manual Vol. IV ¢iting that transfers
should generally be made in the April, In this connection

it is toc meintion that these are ¢nly guidelines and actual
trensfer/posting is done as per the administrative convénience
and in the interest of service., Normelly, target work ifeeps
everybody very buisy till May and hence, the transfer wad
‘done in the month of June{10-6<796) which is not too much late
with respect to the normail recommended month oft Apri}.
Tegarding childrens educa%tion, the childrens are very small |
studying in Class I and Nursary for which adequate facilitieo
are avilable in Wokha{where posting order has been issued).
Adnission in the month of June was not very difficult,had the |
official joined immediately afger availing normel Joining time,

- . Pars 4 The official mentions that CGHMT's
letter No. STB/ES-3/Tenure/258 dated the 31st May, 1996
states for relieving longest stay J.T.O. in Imphal for
relieving Shri Rashid Anmed Shah,; J.T.0., Wokha. In this

any transfer (tenure) 1s done from one SSA to another OHA, {
the seniormost person of .the SSA is released, and in essence |
the statement of CGMT$s letter mentioning longest stay J.¥.0.
in Twphal - pdans - Seniormest - in Manipur SSA and aot Imphal

. station st interpreted by the official. This has been clarifion

' en 7-B-9GA with D.G.M.{(Admn.), /0 CGNT, Shillong telephonicaily

pefore issuance of the 6rder No. EST/JTO/TFR/96-97/39 dated
10-6-196 transfering the official to Wokha in response To the
Gircle Office letter. Nos, STB/ES-3%/Tenure/?58 datcd 31-5-196
and No. STB/ES-3/Tenure/XI dated 6-6-1'96 * le which the Circle
Office directed us to relleve positively by 10=~6= 105, :

Cont‘dooo:o.a!g



v

‘ !.;tig):n \v@ S’V
© Para 5 :°  This has been clarified in Para b¢
Lo Para 6 Implementation of the transfer order
is done as per the administrative convenienceﬂgs normally
there is a heavy rush of work uptil May' for achieving various
targete, Hence, 1L wad gousible to issue transfer order only
in the month of June *96, O

T, C . PR
Para 7 .3 No .comments. . ..~ * . . it

e { - U T S
‘Para 8 3. The official mentions.thérMinistry of

. -

‘Home AffairsS"Memo Nos.. 75/55 %+ 1Ests(A)..dti: 24-3=265, . mentionine
only willing persons should be ."posted at-different stations
and not wnwilling perescns and distant transfers’ disturb i the
Camlly. Points mentioned herein as mentioned above are ohly
suidel ines and the perscns are accommodated to’ the maxibium
possible but it 18 not always possible to; post a willing .
rpergen to his choilce posting always. The ﬁosting of the .official
at Wokha 1is as per the.policy declsion taken for tenure transfer
and 1t also cannot be said at a very far off phace because the
Liability of Whe transfer of the official 'extends .in any of’ the
six*: states ¢ Manipur Vagaland, Mizoram,. Tripura, Arunachel
Pradesh and Megh@taya ) and-posting at Nagaland:appears to be
comparatively neerer.as compared’ to other distant states like

trunachal. Pradesh and Meghalayas
. - Bo |, Parawise comments for letter dated 5.7-196,
. , Parq;i- : The representation of, the officisl .
"is being disposed of ( vide above., - ' .
<L : '

. Péra 2 .3 The officlel claims that he is likelv
to get.- .© TES CGroup '3Bf offlclating as there are vacancies
in Manipur Division like Churachendpur, Senapathi, Imphal ctc.
- In this connection it.1s to mention that it'is'not necessary
that the official has-to. be’ condidered only)for Manipur on
promotion/efficiatingqas he.may, be. posted anywhere in the-
Circle wherever the Group 'B! post is vacant, -
. . C . : L I i .
Para 3 1 Theé official mentions that J.T.0. A(I)
Union has recommended to the .Circle Office_ for relieving Md.
. Rashid Ahmed . - Shsh by Shri Jasabante Singh, J. 7.0, posted at
. Na%galand' "Division, N6 such order has-been isaued, by Circle
Office; hence the official ( Shri M,Samarendra Singh,JT.0.) has
~to . relieve” .- . Shri Rashid Ahmed Shah,{JﬂQ, Wokha(Nagaland).
! . : : - A o

o In view of above, it is not possible tc change,
the Order No. EST/JT0/96-97/39 .dt. 10-6-996 vide which Shri .
Samerendra Singh, JsT.0,,, Bishenpur has been posted to Wokla
{(Negahand) to relieve Shri Kashid Ahmed Sheh, J.T.0., Yokbha,

P
(A K. SRIVasTAVA ) MV AL
Telecom District Manag:r,
[ MaoiouriInphel=l.

Copy to 1= o : -
' D.E, (SBP)/A:DT.,0/0 T.D.M,, 2 for informatilion,
.,Ilnp}lalo o ’ ‘,

!



